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Ld.Counsel for the 	en 749 <--r- 	 2 
aPplicant is present. All, 
the Respondents are absent 
on call, except Respondent 
N0.3. Ld.Counsel for Res-
pondent-3 prays for furthec Q~r~et 

-~ time to file counter.liear3. 
C11XA yt~cl 	

e~- Ngz -n "0-;) 94r 	3 

Since last chance has 	
PL 

been availed by him no 
further t-1440 - Can be grantd 
Accordingly prayer is 
rejected. Therefore, put u 
before the Sench for furth.,r 
orders. 
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olith the consent given by Shri P.Co 

Panda, -Ovocate for the Ap--)licant and Shri C,,R. 
~7 	 0 - 

14ilshra, --~ddl.Standing Counsel for the Respon(lort-

Railways, this matter has been taken up for 

f inal -Iisposal. 

Aoolicant was an apprentice un-9er thl- 

rla',"ways. For the reason of a report from Res. 

No.4, his apprentiship was discontinued. At. 

the said stage, the .~pplicant had f iled'this 

7~4 	2 	
original Application un(9er Section 19 of the 

1965. 

Despite repeated notices tent tc-) 

~~es--.(Dnaent No.4,, it neither appeared nor did 

it f urnish any reason/ground substantiatina- 
71 

'oy our intr~rim in the said premises, its stand. 
JL 	 order dated 16.09.2002, the Railways ,,iere 

'~*Plicant to apprentiship is,-,ed to take UP th 
P 4, 

ing a Memoran(lum dated P- 	 oanell . Now by f il 

J6.t,,C 	7.1.2003, the learned counsel for the Railways 

s intir~ated that the Shri C.R.Mishra ha 

Ao.'~) 

0 

1 	has aga
in been taken back to 

Establishment of the RailwaYs- _)rentishio- 
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	 ORDERS 	THE I RIP, UNAL 

I 
It has been disclosed in the counter of the 

Railways that similarly pldCE~-1 apprenticehip 

trainees as that of the Applicant have already 

been absorbed in the regular 3stablishment 

of the Railways, on completion of their 

training. In that view of the matter, this 

0-.,'~- is disposed of with direction to 

Res ponden ts/Railw ays to absorb the Applicant 

in their regular Establishment, after observing 

due formalities, on successful completion of 

apprentices training by the ~~plicant. No costs. 

Send copies of this order to 

Respondents and free copies of this order be 

also made available to the counsels of both el S ides 
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